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Papers exh acted from the Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps
COMMERCE AND LABOUR-DEPARTMENT

NOTIFICATIONS 
The 26th April 1945

No. 1779-Corn.—rThe following notifications and Resolu- i

the Central Government is pleased to fix the rate of pre­
mium ^payable under any policy of insurance issued under 
the Scheme, in respect of goods liable to compulsory 

, , ,, n , , T v . , insurance, at nine pies per month or part of a month lor
f'ons, issued by the Government of India m the Department each complete sum of one hundred rupees for the quarter 
of Commerce, are republished for general information. ending 30th June 1945.

Bv order of the Governor 
J. E. MAHER

New Delhi, 17th March 1945 
No. 4-W.R.i.(G)/45—In pursuance of section 6 of the 

^ar Risks (Goods; Insurance Ordinance, 1940 (No. IX 
. Oill'lC/A LION of 1940), the Central Government is pleased to direct that

*ISKS Insurance ^ the following further amendment shall be made in the
New Delhi, 27th January 194-5 notification of the Government of India in the Depart-

No. l-W.R.I.(G)/45—In pursuance of section 0 of the ment of Commerce, No. 7-W.R.I./40, dated the 14th 
War Risks (Goods) Insurance Ordinance, 1940 (No. IX September 1940, namely:__
of 1940), the Central Government is pleased to direct that in the Schedule annexed to the said notification »ho 
the following further amendment shall be made in the following entry shall be inserted, namely; — 
notification of the ‘Government of India in the Depart- “97-A. Union Life Assurance Company, Limited.” 
ment of Commerce, No. 7-W.R.I./40, dated the 14t.li S r ‘ ZAMAN
■September 1940, namely:— Jtfwrf Secy, to the Govt, of India

In the Schedule annexed to the said notification, after 'Phe 27th April 1945
entry 23, the following entry shall be inserted, namely^ No. 1807-Com.—The following order, issued by the 

”23A. East and West Insurance Company, Limited. Government of India,.Department of Labour, is republished
S. R. ZAMAN for general information.

Joivit Secy, to the Govi. vf India 
RESOLUTION 

New Delhi, 17'th February 1945
No. lll-W.R.I.(10)/44—The -Government of India arc }jew Delhi, 21st April 1945

pleased to direct that the following further amendments No. L.R.2(17)—Whereas in the opinion of the Central 
shall be made in the Resolution of the Government of India Government it is necessary for securing the efficient proso- 
in the Department of Commerce No. lll-W.R.I.(9)/43- cution of the war and for maintaining supplies and services 
dated the 25th September 1943, namely:— essential to the life of the community to make the

In the said Resolution for entries Nos. 2 and 5 the follow- following order; '
— - entries shall be substituted :— Now, therefore, in exercise of the powers conferred by

”2. S. R. Zaman, Esquire, c.i.e., i.c.s., Joint Secretary clauses (b) and (c) of sub-rule (1) of rule Sl-A of the Defence 
to the Government of India, Commerce Department.. of India Rules, the Central Government is pleased to make 

”5. Brigadier A. R. Wallis, o.b.e., Provision Co-ordi- the following order: — 
nation and Supply Section M. G. 0. Branch, War Depart­
ment.” ' _ .

Secretary to Government

By order of the Governor 
J. E. MAHER

Secretary to Government

mg

(1) The trade dispute between the Himgir Ranipur Coal
___ > Company, Ltd., Sambalpur, Orissa, and its employees i.»
Order__Ordered that the Resolution be published in hereby referred to D. G. Jadhav, Esquire, for conciliation.

(2) The conciliating authority shall, so far as may be 
necessary for - the purpose of conciliating the said trade

Secy, to the Govt, of India dispute,* exercise such powers as are conferred on, and 
NOTIFICATION follow such procedure as is prescribed for, a Board of Con-

New Delhi, 17th February 1945 , . eiliation under the Trade Disputes Act, 19*29 (VII of 1929),
No. 2-W.R.l.(G)/44—In pursuance of section 6 of ^the anc| the Trade Disputes (Central) Rules.

War Risks' (Goods) Insurance Ordinance, 1940 (No. IX of (3) The said Company shall not for a period of three 
1940) th'-* Central Government is pleased to direct that the months from the date of this order dismiss or discharge any 
following further amendment shall be made in the notifica- 0f their employees who are immediately connected with the 
lion of the Government of India in the Department of saj(i trade dispute except for misconduct unconnected theve- 
Coinmeree No. 7-W.R.I./40, dated the 14th September wjth or with the express permission of the conciliating
1940, namely:— ., ,.a .1 authority.

In the Schedule annexed to the saici notification the 
following entry shall be inserted, namely. ..

”1-D All India General Insurance Company, Limited.
RESOLUTION

New Delhi, 24th February 1945 
No. 58-W.R.I. (1 -D)/45—The Government of India me 

pleased to direct that the following amendment shall be 
made in the Desolation of the Government of India m he 
Department of Commerce No 43-W .R. r.(24)/42, dated
the 14-th November 1942, namely. "rnlpntta” in

In the said Resolution for entry 7 under Ca eatta. n 
paragraph 3. the following entry shall bo substituted.
namelv: —

New Delhi, 12th March 1945

the Gazette of India for general ^ ^

D. S. JO SHI
Deputy Secy, to the Govt, of India

HOME DEPARTMENT 
NOTIFICATIONS

The 2Slh April 1945
No. 2041-A.—The following notification, issued by the 

Government of India in the Legislative Department, is 
republished for general information.

Bv order of the Governor
R. A. E. WILLIAMS 

Chief Secretary 'to Government 
New Delhi, 281 h April 1945 

No. F.15/45-C. & G.—Whereas in the Legislative Depart­
ment notification No. F. 15/45-C. & G., dated the 17th 
February 1945, the North Madras (Muhammadan) Constitu­
ency of the Legislative Assembly was called upon in 
accordance with sub-rule (1) of rule 26 of the Legislative 
Assembly Electoral Rules to elect a member before thesub-rule

No.



PART ivGAZETTE, may 4, 1945___^
THE ORISSAI2d

_________________________________________________ > or wag s0 born or has or had up to tlio dato of tho birth of t]l0
30th April 1940 and whereas no person has been duly nomi- l^on in question such a domicile^ financjal year procodblg t,
nated as a candidate for election in the said constituency, (6) “ previous y^ r0n or tho list of amendments thereto, as tho'm
now- therefore, in pursuance of sub-rule (3) of rule 14 or jn which t eactho timG being undor preparation is first publiShed
the Legislative Assembly Electoral Rules, the Governor- ^e™“bes0 rules;
General is pleased to call upon the said constituency to erect m Estate ” means-— estate or tomporarily sctti«,
a person in accordance with the said Rules on or before the w(/) any permanently settled estate y settle

*■* 1SJ5-

^fesfstrrss*«»“ - •»or recognized by the British Government or any separated part of

such villages, consisting of one or moro villages of anv
„ , „ M any rv0 in clauses (i), (it), and (Hi) which l

By order of the Governor of the estates spcci.ie ,
J. E. MAHER person owning an estate or part

Additional Secretary to Government .hnr,(Jand inciudes every person entitled to collect the routs 0f 
The 10th April 1945 . "mle orany porJn of

No. 954, Public (Elections)—The period for which the from the owner or his prodec . ^ a
existing electoral rolls for the Central Legislative Assembly competent court or o^an;^ pr°G1!6on wbo holds for tho purpose 0f 
can continue in force having expired, it has been decided, uiture^ryoti land in nn estate on condition of paying to the
with reference to rule 9(4) of the Legislative Assembly landholder the rent which is legally due upon it.
Electoral Rules, that fresh rolls should be prepared and 2. Revenue, accounts, etc., to be conelusive evi™ce or the 
published. All Registration Officers are requested to put in purpose ofde^ Accounts muchilikas and
hand the work of preparation of fresh rolls for the constitu- Rai?’ reCords shall be conclusive evidence of the facts
encies with which they are concerned. Orders fixing the therein stated.
programme of dates for the various stages of the preparation 3. joint families—(l) If property is held or payments are made
of the rolls will be issued separately. jointly by the members of a joint family or y join pa a are, the

2 The rules rccardin^ nullifications of electors and the family or joint holding shall be adopted as he ts for deciding
ine rules regaramg qualincations 01 electors ana tne whetger undor this part the requisite qualifications exist; and, if

regulations lor the preparation of electoral rolls for tho it do0g exist( the person qualified shall be the member authorized
general and special constituencies of the Central Legislative by a majority of the family or of the joint holders or, in the case of N
Assembly are reproduced in Annexures A [and B. The a Hindu joint family, the manager, unless any other member is
annexures will be published in the Fort St. George Gazette. nominated by the majority of the adult male members of the

(By order of His Excellency the Governor) f .(2) A person may be qualified either in his personal capacity 
J. B. BROWN . or in the capacity of a representative of a joint family or of joint
Chief Secretary pattadars, but not in both capacities.

ANNEXUB.E A 4. Fiduciary capacity not recognized—Save as in this Part ex-
PFNTTP AT T noTCT Ahptvt? \*QC!Tr'Vf'RT v pressly provided, no person shall be qualified as an elector in respect
v/iiiiMxvALi LihibrioLiAilVili AboitiVlBljY 0f any property unless he possesses tho prescribed property

„ PAHT I. qualification in his own personal right and not in a fiduciary
♦General Conditions of Registration capacity.

1. (1) Every person shall be entitled to have his name registered 0. Annual rent value—For the purposes of this Part the annual 
on the electoral roll of a constituency who has the qualifications rent value of land shall be determined in accordance with the 
pre“nlbe/lforan elector of that constituency and who is not subject provisions of section 79 . of the Madras Local Boards Act, 1920

fheremafler namely:- with reference to the accounts of the fasli year -preceding the
{fnn<u a i>ri5l-shiSUjjeKfc ’ °r . calendar year in which the electoral roll for tho time being under

(fd has been adjudged by a competent court to be of unsound preparation is first published under those rules or, i?the accounts
(c) is under 21 years of ago ; £r*hftt not availabl°’ ™bh reference to the latost accounts

Provided that, if tho Ruler of a Stato in India or any subject to^calcuktft1^ ^ a* Bny ^ u 13 n°fc Possibl°
of such a State is not disqualified for registration on the electoral 7Qnf '? U6i “ accordance ^ with the provisions of
roll of a constituency of tho Legislature of a Province, such Ruler Officer shall dfiln™tnI^ShA°Cni B°ard® Acfc^ 1920» j^io Registration 
or .subject shall not by reason? of not being a British subject bo X?Wtbe value for the purposes of this part 
disqualified for registration on the electoral roll of any constituency b mforraatlon available. - 
of the Legislative Assembly in that province : a7 n

Provided further that no person shall be entitled to have r ,, . ■ . r“ Constituencies
his name registered on the electoral roll of moro than one general , u.Mndras City Constituency—A. person shall bo qualified as an 
constituency. madan ^ c0nstituency who is neither a Muharn-

(2, If any person is convicted of an offence under Chapter IX-A i“a nor a Luropcan and who resided in the constituency for not
of the Indian Penal Code punishable with imprisonment for a term 0Sb tnan l-j days m the previous year and who 

* exceeding six months or is, after an inquiry by Commissioners ' f th® P^vious year assessed to an aggreeat* amount
appointed under any rules or order m Council for the time being °f b aS tban Rs m respect of one or more of the following 
m force regarding elections to a legislative body constituted under taxeS’ narQely, property tax, tax on companies or nrofession iax“ 
the Act or the Now Act reported as guilty of a corrupt practice as or P ’ Passion tax,
specified in Part I, or in paragraph 1, 2 or 3 of Part II, of schedule V _ wa? m th.e previous year assessed to incomfi-fnv
to tlio Legislative Assembly Electoral Rules, his name, if on the ■ *' constituencies—A person shall ho ri,10,i;rni,nB 1 *.
electoral roll, shall be removed therefrom and shall not bo registered m any other general constituency who resided h as ai^ elecfcor
thereon for a period of five years from tho date of tho conviction for n,°\'-eSS th.an la° days in the previous Sf constltutency
or the report, as the case may be, or, if not on the electoral roll, , («) w registered as a ryotwari Dattarinr “7 wb0 . , -
shall not be so registered for a like period ; and if any person is land uhJjh the annual rent value isPnot fi°o arVmamdar °f 
reported by any such Commissioners as guilty of any other corrupt ■ (o) holds on a registered lease nnrW « 12an|Rs- oO ; or
practice, his name, if on tho electoral roll, shall be removed there- mamdar land of which the annual rent vain -1 r^ofc1warl pattadar or 
from and shall not bo registered thereon for a period 0/ three years or 0 13 no^ less than Ra. 50 ;
from the date of the report, or, if not on the electoral roll, shall not c ,,'c),\s ye£Pstered jointly with thn •
be so registered for a like period : of the Malabar Land Registration °r under section 14

Provided that tho Governor-General in Council may djreet land of which the annual rent value is net occuPan^
that tho narco of any person to whom this sub-ruie appfios shall , 1S a landholder holding an 1?s ,.n Rs* 69 ; or
be registered on the doctoral roll. value is not less than Rs. 50; or 6 wkLh the anuual rent

2. Qualifications of electors—(1) The qualifications of an elector , . (e) dufids as “ ryot ” or ’as tenant a 
for a ganeral constituency shall bo such qualifications based on wnicn the annual rent value is not i0no 4-iUDCl^r a laudholder, land of

• (i) community, (/) was in the previous year AdJ8 r Bs‘ ^ Tor
(ii) residence, and .m the constituency to an aggrcaatom a municipality included

(Hi) (a) ownership or occupation of a building, or in ^espcct of one or more of the foil n0unt not less than Rs. 20
(b) assessment to or payment of muncipal or cantonment tax' tax on companies, or profession ?WmS ta2£°s,

rates or taxes or local cesses, or (?) was in the previous year a<3 °r-
(c) assessment to or payment of income-tax, or Provided that—> sessed to i
(d) tho holding of land, (?) no Muhamm 1

as arc* specified in Part II in the case of that constituency. elector for a non-Muhnm^f? °r Eur°POan shall h« „„bit 3
(2) Tho qualifications of an elector for a special constituency • Unammadaa constituency; qualified

shall be tho qualifications specified in Part II in the case of that a Person shall be qualified nQ „ ’ ,

3SK»3 >A5 SO?. Xf £E

G. H. SPENCE 
Sccy. to the Govt, of India

The 1st May 1945
No. 2075-A.—The following order issued by the Govern­

ment of Madras, Public (Elections) Department, is repub­
lished for general information.

mind; or

upon

namely, property

income-tax :

as an

PART II
fQualifications of Electors (Hi) a European shall

1. Definitions—For the purposes of this Part— be an elector for the Madras
(a) '* European " means any person of European descent °nly of non-residence, if h0 n

in the male line being a British subject and resident in British b*3 uon-residence, is due to ab
India, who either was born in or has a domicile in the United King­
dom or in any British possession or in any State in India, or whose

(FuropcdaCn)mecdn^-tbo disqualified to
employed in U°DCy b-v

sence on Wa f,. tn° con6fcriuency and “ lea. e from such employment, 
c t r r, Special Constituencies 
S Landnoldere CwMitumcv-A

tioDs°entitlIng hi^^’tve

ogistered la lho etoc(oral

is >reason

•Rules 7 and 5— Legislative Assembly Electoral Rules, 
f Schedule II—Legislative Assembly Electoral Rules
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roll of any landholder’s constituency of tho Legislative Assembly 
constituted under tho New Act for tho Province of Madras, viz. *

(«') A Person shall not be qualified to bo included in the electoral 
roll for a landholders constituency unless ho has resided in a house 
in the constituency for a period of not less than hundred and twenty 
days in tho previous financial year. J

(ii) A person shall be qualified to bo included in tho electoral roll 
for a landholder s constituency if ho j3 ft zamindar, janmi or mali- 
lthanadar and oither—

(a) possesses an annual income, calAlatod as hereinafter 
provided, of not less than three thousand rupees derived from an 
estato in tho Province or from a malikhana allowance from a Govern­
ment in British India, or partly from such an estate and partly from 
such an nllowanco ; or

(ft) is registered as tho janmi of land in tho Provinco on which 
the assessment is not less than one thousand five hundred 
annum.

4. (a) The City of Madras, each mufas3al municipality and each 
revonuo division of a district, oxcluding the municipal areas in such 
division, shall be a separate registration

(6) The Commissioner of the Corporation of Madras for the 
City of Madras, tho Executive Authority of the Municipal Council 
for each mufassal municipality and the Revenue Divisional Officer 
for each revenue division shall bo the registration officers :

Provided that any of the powers and duties of tho registration 
officer may be performed and exorcised by any* deputy for the time 
being approved by the Local Government and tho provisions of 
these regulations shall, in respect of the powers and duties to be 
exercised and performed by him, apply to such deputy so far as they 
apply to the registration officer.

5. Each registration area sha 1 be divided into soparate polling 
areas. Subject to any general or special instructions which the 
Local Government may issue, the polling areas shall be determined 
by tho Commissioner of tho Corporation of Madras in tho City ot 
Madras, by the Executive Authorities of Municipal Councils in 
mufassal municipalities and by the Revenue Divisional Officers in 
other areas :

Provided that tho polling area shall be so arranged as to give all 
electors such reasonable facilities for voting as aro practicable m the 
circumstances and provided also that different polling areas may be 
proscribed for different constituencies in the same registration area.

6. (a) It shall bo the duty of tho registration officer to cause
(fl\ nnirl on f , , . inquiry to bo made and to prepare, or cause to bo prepared, lists of

errp(rated * ^ °rG ^arco^a anc* may ko all persons within his registration area appearing to be entitled to be
tLiLirWi' , . . registered as electors in the roll for each constituency. The lists
f r in tho nnvf Kiit Paic^ j11 an^ su,c^ ^anc^ a9 13 shall be prepared in the form prescribed for the roll and shall also

re e 1 . A , one .succeeding paragrapn and the' contain particulars of the amount of tax assessed, annual value of
assessment paid on any other land shall not be aggregated unless houfce occupied or annual rent value of land held. Tho names of
the holder of that other land has been nominated under the said female electors shall bo printed in italics or distinguished by
paragraph to represent the joint holders of Iho first mentioned land. of the letter • F ’.

{in} Subject to the provisions of tho next succeeding paragraph, (ft) Tho preliminary rolls shall be prepared from thoso lists and
no person claiming to be qualified to be included in the electoral published by posting them in the office of the registration officer not
roll for a landholders constituency on account of the possession later than the date fixed by the Local Government in this behalf.

, l!1?01110 t u r°m i • ^°r which a public register is kept Where the preliminary rolls contain no names, the registration officer
shall be entitled to have that income taken .into account in deter- shall publish a nil list.
mining his eligibility unless the land from which the income is (c) With tho preliminary roll the registration officer shall
derived stands registered m that register in his name. publish notices in Form II specifying the mode in which and the

(iv) (1) If several persons are registered as joint holders of time within which claims and objections are to be proferrod and the
land a majority of the adult male persons so registered may nominate dato on which and the place at which tbe revising authority will
in writing any ono of themselves (being a person who if he were begin to sit for their disposal. The date fixed for the sitting of the
the sole holder of the land would be qualified for inclusion in the revising authority shall not be later than tbe date fixed by ihe Local
electoral roll) to be their representative for voting purposes and the Government in this behalf.
name of that representative alone shall be entered in the electoral 7. (a) As soon as mav be after such publication, copies of the
roll, and, if no such nomination is made, no entry shall bo made rolls with the notices referred to in clause (c) of regulation 6 shall be
m the roll in respect of the land. issued as a supplement to the District Gazette.

(2) Land registered under section 14 of the Malabar Land (ft) Copies of the parts of the preliminary roll relating to each
Registration Act, 1895, in the' joint names of tbe registered pro- registration area shall be made available for inspection and sale in
prietor and another person is Dot land registered in the names of the case of municipal areas in the municipal office and in the case of
joint holders within tho meaning of this paragraph. other areas in the offices of the Revenue • Divisional Officers, the

(3) If a person nominated under this paragraph to represent Talisildars and Doputy Tahsildars concerned; and in rural areas 
a group of joint owners is hjmself posse.-sed of a separate property R copy of the part of the section, relating to each village shall also 
qualifications as an elector, he may elect whether to be entered in bo posted in tho village chavadi or other conspicuous place in the
the electoral roll in his representative capacity or in his separata village, with a notice in Form II.
capacity, but he shall not be entered in both capacities. 8. The registration officer may—

9. The Indian Commerce Constiiuc?icy—Every Indian and ono (l) if the time prescribed by the Local Government for tho
duly authorized representative of every Indian partnership shail publication of the preliminary roll has not expired, within the time 
be qualified as an elector on the roll of tho Indian Commerce Con- go fixed, or
stituency if such person has resided in the Presidency for not less (2) if such time has already expired, within such further time
than 120 days in tho previous year, and if he or the partnership, as may be prescribed by the Local Government, published a revised
as the case may bo, has been assessed to income-tax in the previous preliminary roll in supersession of the roll already published or any

income of not less than Rs. 10,000 derived from business part thereof ora list of additions and corrections thereto, in tho,
manner prescribed by tho foregoing regulations.

area.
>

rupeos per

Explanation.—For tho purposes of this paragraph- 
fa) Zamindnr ” means the holder of an estate ;
(ft) tho annual income of a zamindar shall be taken to bo tho 

annual rent valuo upon which tho land-coss is calculated undor tho 
Madras Local Boards Act, 1920, excluding tho jodi, quit-rent 
poshkash or similar chargo payable by him to tho Government;

(c) income derived from a portion of an estato which ’ is not ’ 
separately registered in tho office of a Collector shall not be taken 
into account:

moans

year on an
within the meaning of tho Indian Income-tax Act, 1922.

Explanation—For tho purposes of this paragraph—
(a)Indian ” includes any person who is not a European, and

non-European 1 joint

Claims and objections.
9. (a) Any person who claims to be entitled to be registered as an 

elector and who is not entered or is entered in an incorrect place or 
with incorrect particulars on the preliminary roll and any

(ft) “ Indian partnership ” means any 
family, or any firm, association or company of which no partner 
or director is a European.

manner or
person whose name is on the roll and who objects to the inclusion 
of his own name or of tho name of any other person whose name is 
on the roll may prefer a claim or an objection to the revising autho*- 

Such claim or objection shall be sent in Form III or IV as the 
may be to tho registration officer so as to reach him on or before 

the dato' fixed by the Local Government in this behalf.
(6) Claims and objections may be preferred in person or sent by

ANNEXUREB
CENTRAL LEGISLATIVE ASSEMBLY _

1 ritv.
case

Regulations for the preparation op electoral rolls post.
(c) Claims and objections received after the^ prescribed date

For the constituencies of the Legislative Assembly m the Presidency . * d
of Madras made under rule 9 (2) of the .egisa no -*• seem y ^ ipbo registration officer may of his own motion remove from 
Electoral Rules.f *he rolls tho names of persons whom he has reason to believe to be

dead and also qorroct purely clerical, or accidental mistakes and noSECTION S other.
1 These regulations shall apply to tho preparation of elector* 11. Tho registration officer shall, not later than the dato fixed by 

rolls for all constituencies ixccptthe European, Landholders' and the Local Government m this behalf, •

particulars, viz., thep-andf qu alification ''Tt* shah ^ maintained ^("“s^end'a copy of every notice of objection to tho person to 
ht FoTm I “nnoxod and s a l be divided into parts for each registra- whose registration objection has been taken arid, wherever possible,

■ lion area ““prised in the constituency and each part shall bo give intimation to the person concerned for tho correction made by
i- - , . . , * .. r ..a nnllinp' area within the registration him of his own motion.
divided into sections for each p ng^ shall bo separately Jn t-ho lists refemd to in clause (a) and in tho copy and intimation
aroa Each polling area in g stra bo numbered sent under clause (b), the registration officer shall givo notice that
numbered and the olectors ™ Uing area shaU bo arrang- the claims, objections and corrections will bo taken into consi-
ed alphabetical!?'and the names in each village shall ho arranged deration by the revising authority at a place and on a dato to be
alphabetically. ’In municipal areas, the electors shall bo arrangod specified therein,

' ?o kept in the vernacul of t,
district provided that tho Local Government may direct that any 
particular roll or part of a roll may be kept in any languago or 
languages. ___________________ ___

m one series.

Revising Authority
area, there shall be constituted a 

as chairman
12. For each registration

revising authority consisting of tho registration officer 
and two non-offioinl gentlomon to bo nominated l.v tho Mayor in tho 
City of Madras and by the Collector of tho district in the mufasal.

13. Tho revising authority shall sit in opon office on tho day 
fixed and from day to day until all the claims and objoctions are 
disposed of. Thev shail make such inquiry as they think fit in

of Part II of the Government of India (Provincial Legislative•Paragraphs 18-21 
Assemblies) Order 1930.

Government of India', Legislative Department, No. F.Notification of the l 
2G-1/2C-A, dated the tth February R20-
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Form IV

Xoticc Oj objection to reg>
itiration

-5regard to each claim or objection an 1 pass orders in writing 
thereon with reasons if a claim is rejected or an objection 
contested : they shall ?l?.o pass final orders on the lists of correc­
tions made by the registration ollicers of their own motion. If 
any memb. r of tho revising authority is unable to attend a sitting, 
the Mayor or the Collector, as the case may be, shall immediately 
nominate another person for such sitting. In case of a diiterance 
of opinion among tho members, the opinion of the majority shall 
prevail.

To
Tiio Revising Authority of registration area.

I hereby give you notice tlmt I object to the ,name of the person 
mentioned and described bolow being retained in the electoral 
roll for thj polling area of in the registration

area of for tho constituency ofaXumber iu prelimimuy Mature of objection

w roll.Manic of person 
©ejected to,

(a)
of objection.C-0 Signature

U)Puli' at ion of Final Roil
14. Tho registration ollicer shall correct the rolls in accordance 

with the orders of tho revising authority and the final rolls shall Date
be published by posting thnn in the office of die registration officer Address • preliminary
not later than the date fixed by the Local Government in this Polling area and nutn o r Form V. 
behalf. If it is more convenient the preliminary rolls toget er f Claims and Objections
with the list of additions and corrections may be published as the °\ . DUt i:1 claims to
final rolls- As soon as may be after such publication, tho lists of (a) Tho folio-ving parson. ' r- names l 
additions and corrections or, if it is more convenient, the entire electors (or to have trie iogia y
roll as revised, shall also be issued as a supplement to the District fol- the constituency of claimant
Gazette and copies of the parts of the lists or of the roll relating colling area '■ 11
to each registration area shall also be made available for inspection, , ^ v-,
and postci; in villages, in the manner prescribed in regulation 7. ^ fp]10 f0jj0wing objections have

15. Two copies of the roll or part of the roll relating to his regis- in the roll for the constituency^) ^ohjCCtor 
tration area shall be signed by aach registration officer. One of 
them shall be kept in his office and the otlior forwarded to the 
returning officer for the constituency.

16. The returning officer shall combine the separate j arts of euch 
roll and form a complete roll for cacli constituency.

General
17. Copies of the final roll (or of the preliminary roli with tho 

lists of additions and corrections) relating to each registration area 
shall be made available for inspection and salo in tho office of the 
registration olficer. Complete sets of the final roll (or of the preli­
minary roll with the lists of additions and corrections, (for the 
several registration areas shall be kept in the office of tho returning 
officer for inspection and sale and for supply • to the presiding 
officer at the polls.

IS. The registration officer shall supply forms of claims an.l of 
notices of objection free on the application of any person.

19. Any notice which is required to be sent by the registration 
officer under these regulations to any pers n shall bo sufficiently 
sent, if sent by po.-.t to the address of that person as given by him 
for the purpose. or as appealing on the roll, or if there is no such 
address, to his la<t known pUco of abode.

20. On the consideration of any claim or objection or other 
matter by the revising authority a ry p3 s>a appearing to bo 
in-terested therein may appear and bo heard either in person or by. 
duly authorized agent.

21. The Local Government shall have power in their discretion 
to postpone from time to t.me any of tho dates fixed by them 
under this section of thofe regulations.

Form I
F. led or a1, roll Jot 

Registration area 
Colling area Mo.

roll

bo registered as 
tho roll

Heal of 
qil.ili iieaticQ, 

(3) i
been received regarding entries

correctod) on

Address

(2)

!Kamo of porsj.i 
objected Co a.Kl named 

cm roll.nud number on 
roll.Polling area :(1) (2/ V"

Tho following corrections have been mode by tho registration
oilicer of his own motion in the roli for th9 constituency oi

Pol.ing area Number on roll Mature oi correction

;
(e)

will be heard am* corrections(1)
The above claims and objections 

considered by the revising authority on (date; 
(place)
Date

uc.

Registration Office.’. \.
SECiiOi II

Eurapsan, landholders* and Indian Commerce Uoiistitu encles 
1. Those regulations shall apply to the preparation of electoral 

rolls for'thj European, Land.iolder3’ and Indian Gom.uoreo Consti­
tuencies.

2. There ' shall bo a separate 
electoral roll lor each constituency shall contain the iohowing 
particulars, viz., tiio electors naiue, fathors or ,karnavaii3 or 
husband’s name and address. It shall be maintained m Form I 
anuoxod and shall bo divided into parts for each registration urea 
comprised in the constituency and each part snail be divided 
into sections for oach polling area within tho registration area. 
Each p filing area in a registration area snail oj separately 
minperel and tic mines of unj' electors in oacii polling area 
snail ue arranged alpn loetically and numbered in one series.

3. Tnc roll shall be kept in English.
4. Each district included in a constituency shall bo a separate 

registration area an l its Collector shall be the registration officer. 
Each registration area shall ordinarily be a polling area; but the 
Collector snail havo po.vor go divide a registration area into two or .. 
more polling areas :

Provided tiiut any of tho powers and duties of the registration 
officer may be performed and exercised by any deputy for t-ue time 
being approved uy tho Local Government and tne provisions of 
those rogu.afious shall, in respect of tile powers min duties to be 
exercised an«l performed by him, apply to such deputy so far as 
tney apply to tne registration officer.

a. ( 0 It shall be the duty of the registration offijor to

roll for each constituency. Tho

constituency
Part 
Section

(1) Serial number
(2) Maine
(3; Father's, kumavan's or husband’s name
(4) Address (village or stmet and door number)
(5) Head of qualification

* Tlie poliim: station mentioned here is only provisional aaj Is liable to be 
( hanged uy the rrnirmr.g oilicer.

Polling station*

cause
inquiry 13 be mi b an 1 to prepara, or cause to bo proparod, lists 
of all* persons wnfchiu his registration area appearing to oo entitled 
to bo registered as oloctors in tho roll for the constituency. Tne 
lists snail os prepared'in oho form prescribed for tho roll and shall, 
as regards tiio landholders’ constituency, also contain particulars 
of the amount of annual income, mnlikhau.i allowance

Form II
Marne of constituency —
Toe preliminary roll of electors for tho

registration area is herewith published for general information.
Any person who claims to be entered in this roll and who is not 

entered in ii or is entered in an incorrect place or manner or with 
incorrect particulars may put in a claim to the registration 
officer to have his name entered, or the registry corrected.

Any person whoso name is on this roll and who objects to the 
correctness of the entry or to tho inclusion of his own name or of 
the name of any other person whose 
an objection to tho revising authority.

Claims shall be preferred in Form III and objections in Form IV 
appended to this lotice. Copies of tho forms will be supplied 
free by tho registration officer on application.

Claims ami objections may be presented to the registration 
officer at any time during office hours of Sent by post but must reach 
him on or before.

, | of assessment
as the ease may Do an 1 as regards tuo European and Indian. Co n- 
meree constituencies, of tne amount of tax* assessed, ilpnuai value 
of hous3 occupied or annual rent value of lan 1 hill ia the 
of property qualification. Tho names of female electors shjlU bl 
printed in italics or distinguished by means of tho letter * F ’ • &

(6) Tne preliminary rolls snail bo prepared fronT those liL* n.ffi 
published by posting tnem in the office of tne re fistrafion n i’ 
not later than the date fixed by tho Local Governmeia in K°*.hu,Jf 
Yvi.cn tho preliminary rolls contain no names, the registration ^ 
shall publish a ml list. - °

(c) With the preliminary roll tho registration 
publish notices in Form II specifying the time within 
and objections are to be preferred and tho date 
place at which, tho revising authority will boffin 
disposal. Tiio dato fixed for the sitting of the 
shall not be later than the date fixed by the 
this behalf.

!

is on tho roll may prefername

officer

officer shall 
which claims 

on which, and tno 
fco sit for their 

authority 
*-ocal Government in

0. («) As soon as may be after such publication r-> v 
rolls with the notices referred to in clause (c) of it / , *0.le3 °l the 
bo issued as a supplement to tho District Gazette e^uutl0a o shall 

(6) Copies of toe Farts of tho preliminary roil re­
registration area shall be made available for insnor-f; to °*ch
the office of tr.u registration officer. Complete sots Tr +?“d sal° in 
tno several registration areas shall bo k0pt in tho n-L r rolls of 
ing officer ffir in .paction and sale. 1 0 oJlc® °f tlu return.

Claims and objo'tions which are not preferred in proper form or 
aie not received by tho date prescribed will be rejected.

All claims and obji efions received in time and in proper form 
will be heard by tho revising authority at (place) 
on (date)
Date

i
(

RcglstrationOjjlccr

Form 111

correction of registry.
Xoiler of C'lcim for

registration. 7. The registration officer may—
(1) if the time prescribed by tho Local Gover 

lication of the preliminary rolls has not 
so prescribed,

(2) if such time has already expired, , 
as may ho proscribed by the Local Go verm
publish a ravised preliminary roll in supersession , r ti f
published or any part thereof or a list of addition - ,ro11 alroadv I
thereto, in th j manner pro3bribed by t!m foreg fin- ‘ atfU COrroctio^ >

Clayn, and objections ° ****»»• ' (
■6. (a) Any person \vno claims to bo entitled 

an elector and who is not entered 
or manner or with

To
The Revising Authority of nment for tho 

within tho

furth

registration area Pub-
time

expired,Sir,
I hereby give you notice that I claim to have 

------- in the roll of electors for the
a? follows :—

Addr ss (villace, 
or street- and door 

ouaF rr).

within 
m 3nt,

l !i< rcifist-ry of rriv T.r.rn-- rorr-cti.J .
my nuni-3 (titered 

t--o -{i'Hk- - v '■*!’
M- HTiC 111 full cf 

(. jai.jiant i^nd father's 
or karna van’s or 
itusbaisl’s name.

'3r tiaio

Head of qualification witr. the 
amount ol tax assessed, annual 

va.ue cf house occupied cr 
amuii rent v.ike cf iand held

I declare that I em a British subject, that I attained the age of 
21 years on . . . . ond that I have raided
for the qualifying pciroii w;tu.u the censtituenc-y.
Unto Signature of claimant.

fib(D
fo bo

? r°o isle red 
incorrect y 

P^hminary roll 
°b^ to tho 

whoso

or is entered in
incorrect, particulars, on tlm 

and any person whose names is on tho roll and wi 
inclusion of his own name or of the nano of any ot?

an
plaeo

person
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uaino is on tho roll may profor a claim or an objection to the revising 
authority. Such claim or objoction shall bo sont to tho registration 
officer so as to reach him on or beforo tho date fixed by tho Local 
Government in this bohalf and shall contain •full particulars of tho 
.grounds of claim or objection as tho caso may bo.

(6) Claims and objections may bo preferred in person or sont

/
(6) The following objections have been received regarding entries 

European
in the roll for Landholders’

Indian Commerce
.Name of objector and 

□ umber on roll.

constituency :—

rolllns? area Name of person objected 
to and number on roll.by post.

(c) Claims and objections received after tho prescribed date shall •
bo rejected.

y. The registration officor may of his own motion removo from tho 
lists the names of persons whom he has reason to beliove to bo 
dead and may correct purely clerical or accidental mistakes and no

0t 10?’The registration officer shall, not later than tho date fixed by 
tho Local Government in this behalf,—

(a) publish lists of all claims and objections received in timo 
and of corrections made by him of his own motion in Form III in . , .
his office, and . J. no above claims and objections will bo heard and corrections

(y) send a copy of every notice of objection to tho person to consid°red by tho revising authority on 
whose registration objection has been taken and, whenever possible, afc 
give intimation to tho person concerned of tho correction made by 
nim of his own motion.

In tho lists referred to in clause (a) and in tho copy and inti­
mation sent under clause (b), the registration officer shall give notice 
that tho claims, objections and corrections will bo taken into 
consideration by the revising authority at a placo and on a date to 
bo speciliod therein.

(l) (2) (3)
(c) The following corrections have been made by tho registration

European
officer of his own motion in the roll for Landholders’

Indian Commerce
consti­

tuency :— 
Polling area Number on roll Nature of correction

(1) (2) (3)

Date lie gist ration Officer

ANNEXURE C
CENTRAL LEGISLATIVE ASSEMBLY 

ConstituencySerial
number. "Registration Officers

Revising Authority
11. For each registration area, tho revising authority shall bo 

tho Collector of tho district. He shall' sit in open offico on the 
day fixed and lrom day to day until all the claims and objections

disposed of. Ho.shall make such enquiry as ho thinks fit in 
regard to each claim or objection and pass orders in writing thereon 
with reasons if a claim is rejected or an objection contested. Final 
orders shall also be -passed on the list of corrections made by the 
registration.officer of his.own motion.. . „

Publication of Final Roll
12. Tho registration officer shall correct tho rolls in accordance 

with tho ordeirs of the revising authority!
13. Two copies of the final roll relating to his registration 

shall be signed by each registration officor. Ono of them shall bo I3 
kept in his office and the other forwarded to the returning officer.

14. TI16 returning officer shall combine tho rolls of tho several 
registration areas and form a complete roll for the constituency.
-Ho shall then publish the complete roll as a supplement to the 
Fort St. George Gazettef not later than- the date fixed by tho Local 
Government in this behalf.

15. Copies of the complete roll (or of the preliminary roll with 
-the lists of additions and corrections) shall be mttde available for 
■inspection in tho offices of the returning and registration officers.
'Complete sets of tho rolls (or of. the. preliminarj'- rolls with tho lists 
'of additions and corrections; for.the^ several registration areas shall 
be kept in the office of tho returning officer for' inspection and sale.

16. Any notice which is required to be sent by tho registration [Electoral rolls—Section 54, Indian Income-tax Act, XI of 
officer under those regulations to any person shall bo sufficiently 
sent if sent by post to the address of that person as given by him 
for tho purpose, or as appearing on the roll, or, if there is no such 
address, to his last known placo of abode.

17. On the consideration of any claim or objoction or other 
■matter by the revising authority, any person claiming to be interest­
ed . therein may appear and b© heard either in person or by cluly 
•authorized agent.

, 18. Tho Local Government shall have power in their discretion
:to postpono from timo to timo any of the dates fixod by them undor 
this section.

General Cqnstitu.ncies
Non-Muhammadan— Urban ..11 Madras City
it on-Muhammadan—Rural

2 Gnnjam cum Vizagapatam
3 East Godavari and West Godavari cum

Kiqtna.
4. Guntur cum Ncllore
5 Madras Ceded district and Outdoor
6 Salem and Coimbatore cum North Arcofc
7 south Arcot cum Chinglepufc ..
8 - Taujore cum Trichinopoly
9 iviauura and Ramnad cum Tinnevelly 

1U The West Coast and the Nllgiria
Muhammadan

are

The Commissioner of the 
Corporation of Madras 
for the City of Madras 
the Executive Authority 
of the Municipal Coun­
cil for each mufassal 
municipality and the 
Revenue 
Officer for each revenue 
division.

Collector of each district 
included in the consti­
tuency.

:: >

.. I
11 North Madras
12 South .Madras 

West Coast and the Nllgiris ..
European 

14 . Madras (European)

1 »lvisional

::Jarea

Special coxstituencies
15 Madras Landholders

} Collector of each district 
included In the consti­
tuency.

10 Madras Indian Commerce

ANNEXURE D
Central Board . of Revenue's Circular No. 27 of 1942 [ Ri Die. 

No. 4(9). I. T141]., dated 21st May 1942, to all Commissioners 
of Income-tax.

1922—Persons charged with the duty of inquiring into qualifica­
tions of voters—Supply of information, to—.J

Attention is invitod to the instructions containod in Board’s 
Circular No. 1 of 1936, dated tho 9th May 1936, regarding the 
preparation of electoral rolls for tho Provincial Chambers under 
tho Government of India Act, 1935.

2. Since tho provisions of clause (1) of section 54 (3) now 
authorize, without infringing the secrecy provisions of the Indian 
Income-tax Act, 1922, tho disclosure of necessary facts to any 
person charged by law with tho duty of inquiring into the qualifi­
cations of voters,” tho instructions contained in paragraph 11 of 
tho circular quoted above are not quite appropriate and should b© 
treated as cancellod. In this connexion it should also boborno 
in mind that tho provisions of section 54 (3) (1) are wide enough 
to cover tho ca30 of any statutory body as • distinct from legisla­
tive bodies.

Form I
■European

‘Electoral roll for :Landholders' Constituency.
Indian Commerce, i

Numbor.
No. 3. As regards paragraphs 9 and 10 of the circular in question 

I am to acid that sinjo income from dividends, etc.* is no longer 
exempt and is directly chargeable in tho hands of tho recipient, 
persons having such incomes should be regarded a3 “ assessed to 
income-tax ” within tho meaning of those paragraphs.

'Section—Polling area.
(1) Serial number
(2) Name
(3) Father's Or kafiiavafi’s Or h .isbhnd’s name
(4) Address

* (5) Head of qualification

T»aTt—Registration area.

Form II
DEPARTMENT of supply and transport

NOTIFICATIONS
Name of constituency— . .
Tho preliminary electoral roll of el6cr0rs. for tho.. .. • 

'registration area is boro with published for general information.
Any person who claims to be entered in this roll and who is not 

‘entered in it or is entered in an incorrect placo or manner Or with 
incorrect particulars may put in a claim to the revising authority 
to havo his name entered or the ontry corrected.

Any person whoso name is oii this roll, and wh'O objects to the 
inclusion of his Own namo or of the name of any other person whose 
name is on the roll may prefer an objection to the revising authority.

Claims and objections should contain full particulars of the claim 
'or objection as tho ease may be. ., . .

Claims and objections may bo presorted to tho registration officer 
at any time during offico hours or sent by post, but must reach him 

’Cn or before. . , * „ ......
Claims and objections which nfO riot received before tho time 

prescribed will be rejected. . ■_ , , ,, .
All claims and objections received in timo will bo hoard by the 

rovising authority at (place) on (date)
Date

The 28th April 1946
No. 10149-S.T.—The following notification, issued by 

the Government of India in the Department of .Food, is 
republished for general information.

By order of the Governor
C. S. JHA

Secretary to Government,
•Simla, 24th March 1945

So. 6-VP(l)/45—In pursuance of sub-clause (1) of clause 
C of the Vegetable Oil Products Control Order, 1945, I, 
Vislmu Sahay, Vegetable Oil Products Controller for India, 
hereby direct that the following amendment shall be made 
in the Government of India, Department of Food notification 
No. G-VP(l)/45, dated the 10th February 1945, namely '■ — 

In the note to Part 11 of the said notification after tho 
words “by an equivalent amount” the words “rounded oil 
lo the nearest pice/' shall be added.

. Registration Officer
Form III

List of claims and objections
(a) The following persons havo put in claims to be registered as 

'electors (or to have tho registry of their names corrected) on the 
‘ European

roll for Landlordors’ constituency *
V. SAHAY

Vegetable Oil Products Controllor for India
Pridian Commerce Head of

qualification.AddressPolling urea Name of claimant
(4)(3)(2)(1)

)
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Bombay 7 th April1945 
' T,C. (14)5/45— <7om0en<*« w,—Li the Notification of

282 of «/ ^
tho words, letters and .figures 

the 10th ®arc“ lyuc ■'(v1'i)2/45, dated the 30th Docombor

30th December PJP*.
Bombay , 7th April 194o 

vf rpp/i 213/43—In exercise of the powers Ho. T.O.(U)Jy*o (c) of clau8e W and clause

T/Vc 2nd May 1945
Wo. 10408-S.T.— The following notification, issued by the 

Government of India in the Department of Industries 
and Crivil Supplies, is republished for general information.

By order of the Governor 
G. S. JHA

Secretary to Government '

No.
the Govorniu 
and Civil
1915..published at page

March 1915 for
“ Notification No.

1911Bombay, 20th March 1945
No. 1/2(24)/45-CG(CiS)—In pursuance of section 9 j»__ —

t he Hoarding and Profiteering Prevention Ordinance, 1913 nn u-_jn uxerciso of the powers conferred
(Ordinance No. XXXV of 1913), I hereby authorise ail , 1 i Vd and (c) of clause 10 and clause lu-A of
dealers in Wines, Spirits and Beers to refuse to sell a bottle by sub-c a“ u ' , yanl /Qoutrol) Order, 1913, i hefeby
of Wine, Spirit or Beer, bottled in India to any person, the Cotton in further amendment shall bo made
who does not give a similar empty bottle, unless ho pays direct that -y^r’s Notification No. TX 12/41,
Annas Six as the price of the bottle or deposits that sum m tho Icxtil _ , 1044 namely :
with the dealer to be refunded to him when the bottle is daj*dt^c gaid Notjflaatiou after paragraph 0, the following

rr&SZi* tsriTSS »»«»«» *« ».
apply in relation to foreign cloth of tho following descry,-.
turn, namely:— „ .

(1) Feats and other short pieces of cloth not excoodmg
3 v&rds in length , • , .. .

j2) Cloth cortihed by the Controller to be embroidered
Cl°th'” M. K. VEELOI)I

Textile Commissioner

of T.C.(14)/ll, datod the

returned.
C. C. DESAI

Controller-General of Civil Supplies 
The 2nd May 1945

Wo. 1G4G3-3.I.—The following notifications, issued by 
the Government of India in the Department of Industries 
and Civil Supplies, New Delhi, are republished for general 
information.

By order of the Governor 
C. S. JHA

Secretary to Government
The 2nd May 1945

No. 10413-S.T.—The following notifications, issued by 
the Government of India in tho Department of Industries 
and Civil Supplies, are republished for general informa­
tion.

Bombay, 2Sth March 1945
No. T.C.(13)S/45—In exercise of the powers conferred 

on me by clause 21 of the Cotton Cloth and Yarn (Control) 
Order, 1913, and with the sanction of the Central Govern­
ment, I hereby direct that the following amendment shall 
bo made in the Textile Commissioner’s notification No. 
T. C. (13)1 /Hr, datod the 16th December 1911, namely :— 

In the table below the said notification after item 3 
the following shall be added, namely :—

“ 1- Mr. M. Sulaiman Sait, Additional Deputy Commis­
sioner.”

By order of tho Governor * 
C. J$. JHA

Secretary to Government
Bombay, 3rd April 1945

. No. T.C.(l) 15/15—In exercise of tho powers conforred 
on me by clause 21 of tha Cotton Cloth and Yarn (Control) 
Order, 1943, and with the sanction of the- Central Govern­
ment, I hereby direct that tho following further amend­
ments shall be mado in the Textile Commissioner’* 
Notification No. 34-Xox. A (16) 1/43, .dated the 27th 
Decembor 1943, namely :—

In the table below the said notification., in column 1, 
under the heading fl Governor's Provinces ”,

(a) for ontry No. 11, the following shall bo substituted, 
namely :—
“11. (i) Doputy1 Secrotary to Government, Civil Sup­

plies (B) Department, Lucknow. r
v T nnr-' f°Tfay’ oth APril («> Tho Provincial Textile Controller, United Provinces ”
No. r.C.(14)</45—In exercise of the powers conferred th\ for entrv No 7 th^ fnllnwino- aun u , ,on mo by clause 21 of the Cotton Cloth and Yarn (Control) namely, following shall bo substituted,

Order, 1013 and with the sanction of the Central Govern- « 7 Provincial Textile Commissioner N W V P » 
ment 1 hcreoy direct that the following lurthor amond- Bombay 3rd Avril 1941 1

f Jn ‘!l0.ta^,J Wow tho said notification m column 1 folfowh,™&c"imondm®?^aU fo*

.or entry No. 7, the following shall be substituted, Commissioner’s Notification 
namelv :—

Bomb ay, 5th April 1945
No. T.C.( 13)7/45—In exercise of the powers conferred 

by sub-clause (1) (b) of clause 1S-B of tno Cotton Cloth 
and Yarn (Control) Order, 1943, I hereby direct that the 
following further amendment shall bo made to the Textile 
Commissioner’s Notification No. T.C.(13)/44, datod the 
I6th December 1944, namely :—

In the Schedule to the said Notification, after entry 
No. (2) the following shall bo added, namely :— •

“ (3) The Province of Bengal

that the
m tp/. tbc ^Cxtile

16th December 1944, namely?  * dated
In the said Notification,

v, . W 111 ParaSraph 1, after tho words “ car-rvi™ i •
Bombay, 7th April 1945 ness ’ the word " in, ” shall bo inserted and^ g

No. T. C. (2)75/45—In pursuance of clause 10 of the (u) in paragraph 3, aftor item (C>\ #• n .
Cotton Cloth and Yarn (Control) Order, 1913, I hereby be added,namely ■:— ' ’ olio wing shall
direct that the following further amendment shall be made “ (7) Cloth woven by a manufacturer 
in the Textile Commissioner’s Notification No. 34-Tex.A any yarn and who did noth ha vo in h; not manufacturing 
(15J-2/43, dated the 31st December 1943, namely:— his control 25 or more' nowoflonm S POS8eBsion or under

In Schedule F-II to the said Notification, after item 203, January 1944. ” ■?. , 3 on or a^tor the 1st
the following items shall be inserted in columns 1 to 7 Bombay 3rd Anrii in ik
thereof, namely No. T.C. (14) 8/45-In exercise of

red on me by clause 21 of tfir. n Powcrs confer- (Control) Order, 1913, and with Se^anof* °th and Ya™ 
tral Government, I hereby direct that tho f°u °* tho Gen“ 
amendments shall be made in the TexHlffJ0^8 furfcherass* **

the
41 7. (/) Director of General of Consumer Goods.” 
44 (»*) Director of Textiles ”

Rs. a. p. Its. a. r.
“204 Xettino: Mosquito Item (70) 01 3/4" 1 3 9 I 7 S yard

51 3/4" Grey.
285 Netting Mosquito Item (70) 4S" 1 d 4 1

4S" tinted !% 
chlorozol olive 
green.

260 Duck for Life Jac- Item (51 A) 27' 0 12 11 0 15 0 „
kets (Kapok) 
scoured.

8 4 „

namely .—
No. T.C.(7)11/45—ln° cx/rei^e^f ^fhe powers conferred plie»%() L^«wth° ®0ter

on me by clause 21 of the Cotton Cloth and Yarn (Control) (it) Provincial Textile r*n„fn n T r
Order, 1943, and with the sanction of the Central Govern- (6) for entry No 10 iho fJn° •’ Unibod- Provinces. ”
nx-nt, I hereby direct that my Notification No. T.C.(7)4/44, namely, ’ lowing shall be substituted
■dated the 21st June I9U, shall bo cancelled. JO. The Provincial Tovfii« n

xtile Commissioner N. W. F. .p »

n in column 1/ 
mg s,uil be substituted,

nrnent, Civil Sup -
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■\r tp nJ0r?ay' ^ April 1945 I hereby direct that the following further amendments
/-•u/5)-7/45 In exercise of the powers conferred shall be made to the Textile Commissioner’s Notification 

mo by clause 21 of the - Cotton Cloth and Yarn (Con- No. T.C. (12)/44, dated the 14th October 1944, namely :— 
trol) Order, 1943 and with the sanction of the Central In the said Notification—
Government, I hereby direct that the following further (i) for sub-paragraph (1) (a) of paragraph 5 the follow- 
amendment shall be made in the Textile Commissioner’s ing shall be substituted, namely :—
Notification No. T.C. (5) 1/44, dated 5th February 1944, 
namely :—

In the table below the said notification, in column 1, 
for entry No. 7 the following shall be substituted, namely:—

“ 7. The Provincial Textile Commissioner, N.W.F.P. ”
Bombay, 14th April 1945

No. T.C. (12) 4/45—In exorcise of the powers conferred be substituted, 
on me by sub-clauses (6) and (c) of Clause 10 and Clause 
10-A of the Cotton Cloth and Yarn (Control) Order, 1943, .

on

“ (a) The mark as illustrated below :
IMPORTED CLOTH 

TCB
(ii) in paragraph 6 for the words “ TCB mark ” wherever 

they occur the words “ Imported Cloth TCB mark ” shall

M. K. VELLODI 
Te xtile Commiasiontr

“ 2. I further diret-t that every such dealer sail—
(a) submit to the Textile Commissioner, CYC-2 

Section, Hararwala Buildiug, Witt9t Road, Ballard Estate, 
Bombay, on every Tuesday a return in the form below- 
showing cloth purchased and sold by him in the week 
ending the preceding Saturday and the total stock in his 
possession at the end of the week ;

(b) display at a prominent place in his business premises 
a list of the varieties held by him in stock and the full 
trade description, quantity and the sale price of each such 
variety ( .)

3. Nothing in this notification shall apply to :
(1) cloth intended for export ;
(2) fents not exceeding three yards in length in mill- 

packed bales ( . )

The 2nd May 1945
No. 10415-S.T.—The following notifications, issued by the 

Government of India, in the Department of Industries and 
Civil Supplies, arc republished for general information.

By order of the Governor 
C. S. JHA

Secretary to Government

\

\

Bombay, 8th January 1945
No. T.C.(13)2/45—In exercise of the powers conferred 

by sub-clause (1) (6) of clause 18-B of the Cotton Cloth 
and Yarn (Control) Order, 1943, I hereby direct that the 
following amendments shall be made in the Textile Com­
missioner’s notification No. T.C.(13)/44, dated* the 16th 
December 1944, namely :—

In the said notification—
after the words “ containing any such cloth ” the following 
shall be added, namely :—

FORM P. C. A.
The form below is to be submitted to the Textile Commissioner, CYC-2 Soction, Hararwala Building, Wittet Road, 

Ballard Estate, Bombay, every Tuesday by all quota-holders in Bombay City and Suburban District

...............
Weekly return oi cloth in stock, received from any manufacturer and disposed of during the week ending

Saturday, the........................................ ................ (fill in date)

Full name and address and 
Bombay Govt. Cloth Dealer’s 
Licence No. of dealers to whom 
any sale is made by the quota- 
holder other than those de­

tailed in Col. 6.
Noth.—No sales are permit­
ted to other quota-holders 

retailers other than 
those holding letters of 
authority.

Quote here No. of 
authority letter 
issued to Deficit 
Zone purchaser 
by Textile Com­
missioner cover­

ing each sale.

Bale Nos. (each 
bale No. must be 
inserted on a se­
parate line). Pre­
face “E” before 
each bale deliver­
ed to you for 

export

Date on which 
mill delivered in­
cluding 
paid for and lying 

quota-holder’s
a/c in mills’ go- 

downs.

Date of sale 
by quota- 
holder if* 

any

Mill Tex- 
mark num­

ber and 
month

goods Full trade description 
of cloth

on
or

7664321



----...• .... •—...—

.

Y
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Total number of bales awaiting 
delivery to quota-holder unpaid 
for in mills’ godow.us 

Number of bales received during 
the week for export covered by 
a valid export licence

Signature of the quata-holder”.

Total number of bales in stock at the beginning of the week 
Total number of bales received from mihs during the week

’Total
Less sales during the week 

Balance in stock at the end of the we k
• «

Date of Return
ft

cloth, not exceeding the amount of the freight which would 
be payable for the carriage of the cloth direct from the. 
manufacturer's premises to the seller's place of business 
by transport services ordinarily employed for the purpose 
and subject also to such maximum charge as the Textile 
Commissioner mav from time to time prescribe.

D. M. PASSMORE

Bombay, 24th February 1945
No. T.C.(12)2/45—In exercise of the powers conferred 

upon, me by clause 10A(2) of the Cotton Cloth and Yarn 
(Control) Order, 1943, I hereby direct that every importer 
of foreign cloth or yarn sheli, within 3 days of clearing 
from pori any bale or case containing such cloth or yarn, 
submit to ihe Controller the following information, 
namely: —

(/; date? on which the bale or case was cleared from the 
Customs House :

(u) description and quantity of cloth and/or yarn in­
cluded in the consignment ;

(/:/', exact location of the place (godbwn or shop) where 
he has kept or intends to keep the bale or case unopened 
and unsold for stamping the prices in accordance with 
the Textile Commissioner's notification No. T.C.(12)/44, 
dated the 14th October 1944 ;

(?>) acfual price at which the bales or cases were cleared 
by the Customs Authorities ;

{Information under (i), (i?) and (iv) should be accom­
panied by an attestation by the Collector of C’ustomsJ.

Explanation—Tor the purposes of this notification the 
words “’Controller” and “.Importer” shall have the same 
meanings assigned to them in the Textile Commissioner's 
notification cited above.

2. I further direct that this notification be published in 
the Gazette of India, for purposes of rule 119 of the 
Defence of India Rules.

Additional Textile Commissioner 
New Delhi, 77th March 1945 

T.B. (1)39/45—In exercise of the powers 
ferred by sub-rule (2) cf rule 81 of the Defence of India ( 
Rules, the Central Government is pleased to direct that 
the following further amendment shall be made in the ■ 
Cotton Cloth and Yarn (Control) Order, 1943, namely: —

In clause 21 of the said Order the words "other than 
those specified in clauses 9 and 10” shall be deleted.

New Delhi, 23rd February 1945 
No. T.B.(1)37/45—In exercise of the powers conferred 

by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to direct that the 
following further amendment shall be made in the Cotton 
Cloth and Yam (Control) Order, 1943, namely: —

Clause 10A of the said Order shall be re-numbered as 
sub-clause (1) of that clause and after sub-clause (1) ns 
so re-numbered the following sub-clause shall be inserted, 
namely: —

(2) Every importer of cloth or yarn from outside India 
shall submit within such time, in such form, and to.such 
authority such information relating to the clearance, loca­
tion; cost and other matters relevant for the determina­
tion of the landed cost under sub-clause (1) as may be 
specified by the Textile Commissioner by notification m 
the Gazette of India.'’

No. con-

* <

M. K. VELLODI 
Textile Commissioner

Bombay, 23rd February 1945
- No. T.C.(17)3/45—In pursuance of sub-clause (b) of 
clause 10 of the Cotton Cloth and Yam (Control) Order, 
.1943, I hereby direct that with effect from the 1st March 
1945, the following further amendment shall be made in 
tile Textile Commissioner's notification No. T.C.(17)/45, 
dated the 1st February 1945, namely: —

In clause (1) of the said notification, after the words 
“from a manufacturer” the following shall be inserted, 
namely: —

“Provided that if the cloth is sold and delivered 
at the place of business of such person, and if such 
place is situated in a zone different from that in 
which the manufacturer’s premises are situated, the seller 
may add to the maximum price specified above the amount 
of the actual freight incurred by him in respect of the

J. D. KAPADIA 
Deputy Secy, to the Govt. °f India

PRESS NOTE
The Textile Commissioner to the Government 

. ;sflUed directions to alll manufacturers in the country. 
iMudin" owners of powerloom factories, directing them ..

11 for purposes of export cloth of counts of 48s and BG -r^e manufacturers have also been informed that 
abo^ f doth of counts of 30s and 47s will be limited
aS 6 n-h quantities us the Export Trade Controller may per- 
t0-f Rnecificaliy in writing manufacturers must verify such . 
m J-ccion to be presented by exporters and export whole­
sale dealers' before sale or delivery of such cloth,-■ K1J g.pe^tead.at.Oovt.Pr^ O.G. 6-409-4.6-1946
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